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REPORTED
DISFIGURING OF THE MARBLE STATUE

DR. (SHRIMATI) SATHIAVANI MUTHU
(Tamil Nadu): On a point of order. I wanted your
ruling on the point raised by hon'ble Mr. Bhupesh
Gupta. He should either withdraw the expression or
the expression should be removed from the
proceedings of the House. Before giving your
ruling you are allowing others
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